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(National Company Law Tribunal)
(Bench: Allahabad)
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ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF ALLAHABAD BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON2.09.2017
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CP NO.(CAA)49/ALD/2017

Sh. R.P. Agarwal, Advocate for the petitioner company. The order in detail 1s
dictated separately. The present company petition is allowed. In the result the .

proposed company scheme is sanctioned.
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Dated:20.09.2017 Sri H.P. Chaturvedi, Mémber (Judicial)
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